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]N THE HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(Special Origindl Jurisdiction)

FRIDAY, THE TWENTY EIGHTH DAY OF FEBRUARY
TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HONOURABLE THE ACTING CHIEF JUSTICE SUJOY PAUL
AND

THE HONOURABLE DR. JUSTICE G.RADHA RANI

REVIEW l.A.No. 3 OF 2025
IN

WRIT PETITION NO: 34706 OF 2024

..RESPONDENTS

Petition under Section 114 read with Order 47 Rule 1 & 2 of.CPC praying

that in the circumstances stated in the affidavit filed in support of the petition, the

High Court may be pleased to review the order dated 02.01.2025 in Writ Petition

No. 34706 ot 2024, passed by the Hon'ble Division Bench-ll and consequently

recall the same and hear the Petitioner in respect of all the issues raised in the

writ petition.

This petition coming on for hearing, upon perusing the petition and affidavit

filed in support thereof and upon hearing the arguments of SRI V.VEERESHAM,

Between:

M/s. Sri Sai Krishna Agencies, Dr.No.4-123, Main Road, Vengannapalem,
Julurpadu, Bhadradri Kothagudem District-507 166 Represented by its Partner, Mr.
Nunna Krishnaiah, Age 60 Years. S/o. Nunna Nagaiah, Rlo.4-123, Vengannapalem,
Julurupadu, Bhadradri Kothagudem- 507166

..,PETITIONER

AND

1. The Assistant Commissioner (ST), Kothagudem-ll Circle, Warangal Dlvision,
D.No.3-2-44, 2nd Floor Near Hanuman Temple, Vidyanagar Colony
Kothagudem- 5O7 101

2. State of Telangana, Through Principal Secretary to Government Revenue
Department (Commercial Tax), Hyderabad, Telangana

3. Central Board of lndirect Taxes and Customs, GST Policy Wing, New Delhi
rep by its Commissioner

4. Union of lndia, Ministry of Finance, Represented by its Secretary, North Block,
New Delhi-110001



*

appearing on beharf of peritioner, sRr swARoop ooRrLLA, spECrAL G.p. FoR
STATE TAX appearing for the Respondent Nos.i & 2, the Court made the
following: ORDER

Sri V.Veeresham. leamed counsel appearing for the petitioner,

Sri Swaroop Ooritta, tearned Special Govemment pteader f\r State
Tax, appearing for respondent Nos.1 and 2.

During the ccurse of hearing. learned counsel for the pafties rcaahed
fo a consensus. lt is agreed that the order under review is the common order
passed in Wp.No.1154 of 2Q24 and batch, dated 02,01 .2025. ln tfiggg
matters, the principar chailenge was to.the notifications, whQre_hy, rimilzggn
was extended. Srnce those notifications were upheld, this Coutl releg[ted thte
petitioners to avait lhe remedy of appeat.

AnotheT ground in the writ petition was that the show-cause notice and
the impugned assessmenl orders are unsigned documents, The partigp
agreed lhar the cuftains are finafly drawn on rhrs rssue today py this court in
WP No.21 101 of 2024 and batch and this review petition may hg disposed of
in terms of said otder and now there is no point in relegating the petitioner to
qvail the remedy of appeat.

ln view of the consensus arived at, the order under review sta,nds
modified to the extent agreed by the parties and it is ordered that the sfiow.
cause notice and the impugned orders which are unsigned grp Sp, a$.r^?g.
l-iberly is reserued to the respondenls to ,-ssue fresh show-cau4e noticg, in
accordance with law and proceed fufther. other conditions mentioned in the
order passed in Wp No.2110l of 2024 and batch shail apply mutatis mutandis
fo fhls case The orcler passerr in this writ petition stands modified.

Accordingly, this Review Appiication is disposed qf.

Registry is directed to keep a copy of this order in the oiginat Wrif
Petition.

SD/.P. CH. NAGABHUSHAMBA
//TRUE COPY//

A TANT REGIS TRAR

ECTION OFFICER
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2. The Principal Secretary to Government Revenue Department (Commercial
Tax), State of Telangana, Hyderabad, Telangana

3. The Commissioner Central Board of lndirect Taxes and Customs, GST Policy
Wing, New Delhi.

4. The Secretary, Union of lndia, Ministry of Finance, North Block, New Delhi-
1 10001

5. One CC to SRI V.VEERESHAM, Advocate. [OPUC]

6. Qne CC to SRI SWAROOP OORILLA, SPL.G.P for State Tax. [OPUQJ

7 Th9 Seqtion Officer, Division Bench: ll, High Court for the State of Telangqla
at Hyderabad.

p. The Registrar, (Judicial-l), High Court for the State of Telangana at
Hyderabad.

9. Two CO Copies.
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HIGH COURT

DATED:2810212025

ORDER

REVIEW l.A.No. 3 OF 2025
IN

WP.No.34706 of 2024

ORDERING THE I.A
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